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IN THE CENTRAL ADMINISTRATIVE TRIAUNAL
AHMEDABAD BENCH

O.A. No.233/92
FA No.

DATE OF DECISION

Versus

Union ot India

19/1/1924

Petitioner

Advocate for the Petitioner(s)

~ Respondent

MrelNeoeoeahevae

The Hon’ble Mr. NeB.Fatel

The Hon’ble Mr. V-Radhakrishnan

Advocate for the Respondent(s)

» .Chairman

Whether Reporters of local papers may be allowed to see the Judgement ?>

To be referred to the Reporter or not ¢

Whether their Lordships wish to see the fair copy of the Judgement ?

Whether it needs to be circulated to other Benches of the Tribunal ?
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shri Bupendra Ee.Patel
Retired asst.Engineer,
Western Railway, Bhuj. : Applicant

{Advocates: Mr.Ke.Ke3hah)

Versus

union ctf India
Throughs

General Manager,
Western Railway,
Churchgate, Bombay.
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oondent

(Advocate: Mr.N.3.5hevde)

CRAL QORUER

I

9_15ch0-233/92

Dates13/1/1994
Per: Hon'ble Mr.Ne.B.Fatel ¢ Vice Chairman

After some discussion at the Bar =nd noting that
there hds been inordinate delay in concluding the enguiry
which is initiated in 1989 against the applicant, a

retired employee of the railways, and after taking

appesrs to us that this matter can be finally disocosed
of by issuing suitable directions to the respondents.

accoraingly we direct the respondents :-

(i) To conclude the disciplinary proceedings
pending against the apglicant latest
within 4 months zfter the receipt of a

copy of this order.
(ii) To work-out the commuted value of pension

payable to the applicant on the basis of

the pension which is being paid to him
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at poresent and to pay the said amount

to him, minus an amount of %.10,000/-
which may be withheld by the respondents
for appropriation towards.any amount
found to be recoverable from the applicant
at the conclusion of the enguiry. Thds
oayment of commuteé value of pension
minus, k¢10,000/-, will be made to the
applicant Qithin a period of 8 weeks

from the date of receipt of a copy of

this order by the respondents,

(iid) If the applicant is exonerated at the
enguiry, the aforesaid amount of Rs.10,000/-
shall be paid to him by the respondents
within two weeks after the order exonerating
the applicant.

(iv) If any amount is payable to the applicant
under the rules on account of leave
encashment and/or final T.A., the respond-
ents are directed to make payment of the
same to4the applicant within 8 weeks of
the date of receipt of a copy of this
ordere.

2. If the amount found recoverable from the applicant
exceeds m.l0,0QO/-, the respondent will be at liberty

to recover the excess amount from the monthly pension
payable to the applicant by giving him suitable
instalments.

3 In view of the above directions, Mr.K.Ke.3hah

for the agplicantlseeks permission to withdraw the O.As

with liberty to £ile a fresh GA. in the event of the
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aoplicant being aggrieved by the decision that may

be taken in the departmental proceedings against the
applicant. In that event i.e., in the event of the
spplicant challenging the decision of the departmental
enquiry, it will be open to the applicant to claim

interest for delay, if any, in the payment of gratuity.

Permission granted with liberty as prayed fore.
CeAe stands disposed of as withdrawn. No order as

to costs.
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./Patel )

(Ve Radhakrishnan ) ( N.B
Member (A) Vice-Chairman



- MA/308/94 in 0A/233/92
\ e
Oa£ Report ORDER
~—
21/ Mr.K.K.Shah waives service of M.A., ©n a

copy of M.A. being furnished to him. He agrees
to extension of time by six weeks from today
for conclusion of the Bepartmental Inguiry.
This appears to be.- reasonable, M.A. allowed.
Time to conclude the Departmental Inquiry extended
till 10/8/1994. M.A. disposed of accordingly.
VN
(N.B.Ratel)
Vice Chairman

/

MeA.507/94 in OA 233/92

Mr.Shevde states that tiv@ copy of M.A.
is furnished to Mr.K.K.Shah. Ad journed to

21.10.94., Name of Mr.K.K.Shah may be shown.

Q( B
(Ko Ramam&or thy ) ( NeB. PRtel )

Member 'YA) Vice Chgirman
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Date

Qffice Report

ORDER

21.10.94

8.12.94

14012094‘

7~

-gick note filed by Mr.K.K.Shah,

Adjourned-to 8.12.94.
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(K.Ramamoorthy). (N.B. Pgtel )
Member (A) Vice chairman
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It is not very clearly stated in the
as to whether the Department itself ha%Ji'
the Disciplinary procecﬂinqsi\~Apleastv
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Call on 14.12,1994.
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(K, Ramamoorthy) - (N.B., P
Memher (A) Vice Cha.

V iLice

As the details which we reguired

M S 3 ' reatr +he ] :
Mr. heVJe,t) treat the application as

are not furnished today, M.A for exten.

time is rejected.
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(K.Ramamobrthy)

N.Be
Member (A) ( A

Vice Che




